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CPER HON'BELE MP, JUSTICE D.L. MEHTA, VICE-CHAITMAL:

Heard the lzarned ocounsel for the wpartiszs,.
2 Adiniteadly, after the decision of the Fon'ble

fupreme Court and the CAT, resporndents vevisaed the
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including the conzidsration

. In the result, the pstiticon is accepted, The

respondents ars directed to oconsider Lhe seniority of

ordzy datzd I2.6,%2,  In 23se any junicr has been

febhgen

prometed alzo be considered for promition, The

months

‘
=
¥

maktter nay ke considared within a period of

from the date of the reocsipt of the copy of this crder,

N The 0,4, gtands Adgpised of accordingly, with
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